
 

Practical Guide to Fill up Form 141 

1. Login through Buyer’s Pan Details  

2. Click on E- File – E- Pay Tax – Click on Income-tax Act, 2025 – Continue—Click on New Payment
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3. Click on 

Form 141 

and then 

Proceed 

4. If Seller is 

proprietorship 

/partnership/ 

LLP then select 

Non Corporate 

Deductee 

 

Otherwise 

Select 

Corporate 

Deductee 
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5. Deductee(Seller) 

will be Resident 

because for Non 

Resident Seller FORM 

141 not appliable 

6. Select Schedule B to deposit TDS on 

Purchase of Property if property value 

more than Rs. 50 Lacs…-- Then 

Continue 

www.taxguru.in



 

 

 

 

 

 

 

 

 

7. Select Type of Immovable Property 

and put the address of Property 

8. Put Agreement 

Date . Generally after 

TDS deposit , Registry 

done mentioning 

Challan No and other 

details . But if Registry 

done before TDS 

depositing then  put 

Registry date also 

 

9. Put Stamp Duty 

and Sale 

Consideration. TDS 

Deducted on Stamp 

Duty excluding GST 

and Capital Gain also 

calculated on Stamp 

Duty. 

For Property Value 

Consideration- Club 

Membership Fee , 

Parking Fee, 

Electricity & Water 

Fee, Maintenance Fee 

& Advance and any 

other incidental 

amount whatever 

mentioned in 

Agreement , all are 

considered  
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10. If installment wise payment made, then 

installment wise details to be paid and TDS 

to be paid. For subsequent installment, put 

previous acknowledgement number of last 

141 Form. 

During last installment, total consideration 

paid/credited including payment in this 

installment to be provided. Suppose Rs 2 Cr. 

Property value , then last installment TDS 

Deposit time Rs. 2 Cr. To be mentioned. 

11. If there are more than 1 Buyer then Add all 
buyer details along with Proportion of total sale 
consideration to be paid/credited by the buyer (%) 
just for information purpose however every buyer 
has to file Form 141 separately for corresponding 
portion. 

 

12. Enter all Seller details having same status of 
Seller i.e Corporate Seller or Non – Corporate Seller 
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13. Select PAN Number of Seller one by one from 
drop down and fill the respective details 

 

Suppose 2 Buyer and 2 Seller , Property Value Rs. 2 Cr. , Paying 
Rs. 1 Cr to each seller by each buyer , Then Rs. 1 Cr(Rs. 25  
Lacs Each Installment) put as Proportionate amount of Stamp 
Duty value , Rs. 75 lacs put as Total amount paid/credited in 
previous instalment(s), if any and Rs. 25 Lacs put as Amount 
paid/credited in present transaction during Last Installment 141 
Form Fill up. 

 

TDS will be automatically 
calculated on the amount entered 
Amount paid/credited in present 
transaction  

If Seller is providing declaration to 
deduct lower TDS ,then Certificate 
Number to be provided 

 

TDS rate would be 1% 

Date of Payment and Date of 
Deduction should be same 
otherwise interest provision would 
be applicable. 

 

www.taxguru.in



 

 

     Conclusion 

     Form 141 Compliance Impact 

* Reduces duplication and Eliminates redundancy of multiple forms like 26QB 

* Improves data integration , data analytics and tracking by tax authorities 

* Easier reconciliation with AIS (new Form 168) and moves toward simplification and digitization. 

Form 141 is a significant step towards simplification, digitization, and enhanced compliance 

tracking under the new Income Tax framework. 

…………………………………………………………………………………………………………………………………………. 

             

If lumpsump amount paid then Total 

Value say Rs. 2 cr to be mentioned in 

all respective fields. 
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